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the Council of Architecture (CoA), the Medical Council of India (MCT), the
Dental Council of India (DCI) etc.

Setting up of NUSRL campus at Ranchi

666. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a)  whether it is a fact that the villagers of Nagri have been protesting against
the setting up of the Campus of National University of Study and Research in Law
(NUSRL) at Nagri Village, Ranchi since 2010,

(by if so, the details thereof;
(¢) the reasons for resistance from villagers, and

(d) the steps being taken by Government to protect the right of the

villagers?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): (a) Yes, Sir.

(b)  As informed by the Government of Jharkhand, the residents of Nagn were
protesting against the amount of compensation paid for the acquisition of their land
by the State Government for setting up the National University of Study and Research
in Law (NUSRL) and the Indian Institute of Management (IIM) Ranchi. The
Government of Jharkhand had acquired 63.76 acres and 76.74 acres respectively
for the two institutions in Nagri village. The matter was under litigation and the
High Court of Jharkhand vide its order dated 26.04.2011 ordered additional payment
to the tune of 15% of the compensation already paid. The Government of Jharkhand
has already paid the additional amount ordered by the High Court to some of the
affected persons. The Special Leave Petition filed by some other affected persons
against the order of the High Court was dismissed by the Supreme Court on
28.06.2012.

(¢)  The villagers are unwilling to part with the agricultural land since it is

the only source of their livelihood.

(d)  As informed by the Government of Jharkhand, the matter now stands
resolved by relocating the IIM Ranchi from Nagri village to Mouja-Chedi. The
construction of the building for the NUSRI. has accordingly commenced.



